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Affidavit 10 be Fuvnished by the candidate alongwith Nomination Paper
Before the Retvvning Officer

For electiom 1o Bnb ASENEN (name of the Hous

me EER 3-.-?"#- * EJA:':‘-?:':E R.‘l. :5__-} T Cﬂ-ﬂ!ﬁtllﬂ n EF‘ ."i'lﬂiﬂf i'yl Foae 1 II‘-'“-""”""'-' i Xt

T A AR P
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tection, do hereby solemnly affirm and sie on cath as under:-
i trike out whichever is not applicahle)

(1) Lam a candidute set up by “rARTATA- AL At} --—(naime of the political party )/ am contesting . s
t Independent candidatc.

(2) Details of PFAN and status of filing of Incomeé tax return @

A T e

51 No.

Names Permanent The financial year for | Toial income |
Account Number | which the last shown In Income
{PAN) Income-tax return has | Tax Heten | in
e — been filed Rupees) |
b Self ADC PC 2159 & YES 2oip-11| 22ORLES =D |
D et BSAPK2BI74 NeT FLLED -
3, Drependent | " - X
'R Dependent 2 " P
5. Dependent 3 ... ¥ i & l o

(3) The following case{s) is' are pending against me in which cognizance has been taken by the court:-

[ 81 | Offence Description
L Hu- e e — -y
{fa) | The details of cases where the court has taken
copnizance, Sections of the Act and deseription oA
of the offence for which copnizance taken
i (b} | Mame of the court, Cuse Ma. and Dote of order A e
I— taking cognizance . f
[Te) | Details of Appeal (5) 7 Application(s) for revision —
| (if any) filed against the above order(s) ' N A

4, Cuses in which I have been convicted by & court of luw{other those referred 1o in Form 26):

i{a)

:
|
(0
!

Act and description of the offence for
which eonvicled :

Date(s) of order(s) .

The details of cases, Sections of the

Name of the Court(s), Case Noand |

e T

R

o -

P



{51 Punishme L impasec. .

a9 That | give hevern below the detuils of « e nssets (moyvable and iamuovable vic ) of myseh

v spouse and all dependents:

e

_nnrpk&.iﬁmb_

| Assets in joint name indicating the extent of joint ownership will siso have to be given
2. In ease nfdegsly'lnvhlmmt the details including Serial Number, Amount, Date of Deposit, the Schems

Mame of Bad

Institution and Branch are to be given

1. Walue of Bonds/Share/Debentures as per the eurrent market value in Stock Exchange in respect .
compainies and as per books incase of non- lsted companies should be given

vl

t. Dependent’, here menns u person, substantially dependent on the income of the candidate,
5, Details including amount is to be given separately in respect of each investment)

Ir _ | "“‘“ﬂm ST el Spouse Dependent-1 | Dependent-2 | I Dependent-3 :
| M, 1 i
- {
|l|1 Cash inband ™ SSTECTTV AN SN '1| .
i (i | DetaHsof'D-epmﬂs in Bank N VR - i S = -l
aceounts (FDRs, Term Deposiis |®a | mpoye |
| and all other types of Deposits | R ussn) |
' including saving accounts),
| Dreposits with Financial
; Imstitutions, Mon Banking l .
Financial Companies and | i
Cooperative societies and the i
| amount in each such deposil | |
(iii) | Details of investment in Bonds, I
Debenmures/shares and units in - = ‘ l
companies™utual Funds and
| | mthers and the amount, |
{iv) | Details of investment in NSS, WP Ry-ig 000
Postal Savings, Insurance Policies E;ﬂ':";‘*ﬁ DATE, S A - P-A |
| and investment inany Financial 5.0 L 2EF i '.
| Instrument in Post office or R Sasaier M, I |
th - e ! :
I ::‘iﬂae Company and the e - [
i (v} | Personal loans/advance given to |
any person or entity including i .
| tirm, Company, Trust etc. and *, i .
_ L other receivables fmm debtors | !
I | and the amount. i) . — - — |
' (wi) | Motor Vehickes/Aircrafis/ . !
| Yachts/Ships (derails of Make, " tmaoeest|  # lI |
| Hegistration Mo, ete, Year of 5"“:'&‘1 T | | !
Purchase and amount } S g = iy vl — b — e —]
Ir ivirs] Jewelry, bullion and valuable "E:ue ;ﬁi‘:‘_r |
| | thing (give details of weight and 4 SILVER - WTsGH | | |
| xalue) CORRENT MicT VAWYE IR ol i £ T I -
2



B e ——— | ——
ﬁ 3n-.n;q “other assets such s valwue of [ﬁ'*gﬁﬁ-, AL EHA TR

ol ~ .
I i Chimsfinterest ““"‘f}jﬂ\‘ ) _ﬁ-ﬂﬂﬂ*__ 12 i S e
|rl (i, {,.-r-:m: s Total value

1533 N8/ | Ra-See276/ 1 | - |

4, Dretai movabis i
(Mete: 1. Properties in joint ownership indicating the cxent of joint ownership vill also have wo be indical :d
2 . Each land or building or apartment should be mentioned separately in this format.)

5 | Description - | Selr Spouse | Dependent-1 | Dependent-1 I Dependent-} |

@ 1A Hural Laud = VILL* .0, = ,_._{; I
Location{s) i E.;a':"a'gaa {
|

~Survey number(s) _ \ 2329 - S oo R
Avrea (Total measurement in |
acres} |
“Whether inherited property 1
( Yes or NO) boe na
}]
|

5315 DELH . |

e S

Date of purchase in case of self
acguired propenty

Cost of Land {in case of lil-m.u
purchase)at the time of , "'75‘“’-"’9"
purchase

Any [nvestment on the land by
way of development, bl WA P b .
construction ete.

Approximate Current market
value B 6,009,000/

LB L
e *T-“i?l

W09 VY-l

|

| (i) | Non-Agricultural Land

Location(s) 1
Survey number(s) |
Area (Total measdrément in
sq. fi.)

Whether inherited property ! '
( Yes or NO) I\

Daie of purchase in case of self A
acquired property
Cost of Land (in case of
purchase) at the time of
purchase
Any Invesiment on the land by
way of development,
construction ete. -
Approximate Current rrm"m:
|| value
(iii) | i Commercial Bujldings
{Inr.:ludmg apartments)
-tmuunm
! -Survey number(s}
| Built up Area{Total
measurement insq. ft.)

—i— &




) . i .l'_p..:r m.h_ul-'nEd property
! j_{' e ar NO)

| D of purchase in case of serf
| &1 ired propeny

€ it of propeny (in case of oA d = _||
| il tehase) al the time oF ] 1 I |
; prebase - —— =
| Any Invesiment an the | 1
puiperty by way of | ‘i !
[ L development, construction ete. . £
' | Approximate Current market o e '
B | viiue SiETaT ] - et
(iv) | Residential Buildings (including IWTTPF
apariments,) P DER €0 ST
! ~Loscation(s) } it
- Survey number(s)
| Acrea (Total measurement in ' 260k 5FT. A, BaA - M A
| san) | ]
Built up Area (Total PR |
measurement in sq. ft.) | EAMETRIET A
‘ © | Whether inberited property ] Mia
| {(Yes or NOY)
| Date of purchase in case of self Ba|iartnn
I acquired property
Cost of property (in case of
| purchase) at the time of Meadysee
i _purchase
' Any Investment on the Jand by b
! wuy of development,
| | construction ete.
. Approximate Current market 'E:;’;”‘F:f"ﬁ i
| vitlue :
iv) | Others (such as interest in EE i o
| propenty) by~ ﬁ.nl‘,ﬂlﬂf"" Ja, s HARE
| (vi) | Total of Current Market
|_Value of (i) to (v} above e R st 1"’i'"-‘-"‘ﬁ'”""-"t"

(6) | give herein below the details of linbilities' dues 10 public financial institutions and government :-
(Nate: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

'S, | Deseription Self Spouse(s) | Dependent-1 | Dependent-2 | Dependent-3 |
| N A |
.r H
0 I Lmln or dues tp Bank/Financial e L 5 !
Name of Bank or FI, €T, tiol.I E
Amount outstanding " U5-9 80800/ )] '.
| Mature of loan ammuiﬂ : :
- | Loun or dues to any B, WITHANMAR- Mo - A Mo A |
individuals/ Entity other than  [caasa 70 e
mentioned in (i} above.
Name(s) - £k AT NS
Amount Gutstanding e
| Mature of fon [VEHCLE LeAN - J L

. ﬁ ﬂ“x:pfm



Ay ciher lability e

Cerand total of liabilities b5 popoall

L DA

Gaves yment Dues: '
Dues to departments dealing

with government

p= s +'m.dtpartmenm degling

|
Beconimodation ! |
1
with supply of water nl

Dues to departments dealing |
| with supply of electricity

Dues to departments dealing
with supply of
telephones/mohiles

A

writh govemment
(including aircrafiz and

lelicopters)

Dues to departments dealing
transport

Income Tax Duss

Wealth Tax Ducs

Service Tax Dues

Bumicipal /Propeny Tay Duss

Sales Tax Dues i

Any other dues '

Grand total of all Govt. dues Ry 1500 000

(7) Details of profession or occupation:
a Seif.... MLA .

(8) My educational qualification is as under: racuElLon of amTs (2.4

PEoaMAg

AP ITH | pECSHAA

(Give details of highest School / University education with full form of the certificate/ diploma/ depree course)
(Name of the Schoal /Callege/ University and the year in which the course was completed.)

(). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

Sh/Smisfum. =uRESH clAMcrhE L

AT o  FURAUL, © & - SARFA By — o

I. | Name of the candidate
2. | Full postal address
3. | Number and Mame of the constituency and 92 SAxRA (5.C.)
stats i
3. | Name of the Political party which set up the

candidate {atherwise write ‘Independent")

TArLATA DAL L)

4. | (a) Number of cases in which conviction order
passed (other than those referred 1o in Form a6y

N—

E A



| o, Tuial number 1l Femling cases whene the ML |
! caort (5] have tahes cognieanc | )
! S TPAMaf ) T T e Fow which st T el B e
B e oty Ty i | Ingwme Tas Retwrn filed |
L [(ajCandidate AGCFC 25T & FYEARTZOI0-1| ~ asonaE00 |
T Spowse: __ BEAPRIBITE RER RIS TR 3
.| ¢} Dependents o _ B o L A '
6, Dhetails of Assets and Liabilities in rupees ol
| Deseription | Self Spouse | Dependent-1] Dependent-ll | Dependent il |
| A Maveable | g ' [
||| Asset Total vatugy |3 VS | MU
B.| | Immovahle i
{i) | Purchase Price and i |
[?cuiupﬁmu Cost of ek Rig-Lmpo0]
mmaovable Propen .
(Total Valuey i o A s 20
[il) | Approximate Curment
Market Price of fais moponl— |y osmmsl
Asser (Total Value) ' U
] Liabilities 2|
(i) Government WL "
duses (Total)
(ii) Loans from Bank,
Financial Institutions and Ry 5o 08| g
| others (Total) 3

8. | Highest educationsal qualification;
LACHELDA ofF ARTL ﬁa")

PECGMAR VIBYAFITH, DEosSHAR,
{Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the School /College! University and the year in which the course was completed.)

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true upd correct 1o the
hest of my  knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
declare that & :

{a} there is na case of conviction or pending case agsinst me ather than those mentioned in items 3 and 4 above,

it |, miy spouse, or my-dependents do not have any asset o liability, other than those mentioned in items * amd &
ahowe.
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